BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHT

Original Application No.612/2019

Vinod Kumar Lt O T L A ey Applicant

Versus

State of Haryana
Respondent

---------------

Supplementary status report of

‘Sangeeta Taterwal District Municipal

Commissioner Sirsa on behalf of the

State of Haryana regarding
functioning of solid waste
in Mandi

Management System
Dabwali City.
1. Status of Wet Waste Processing :
 of solid waste generated is approximate 28
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composting, windrows. Funds dre available in Municipal

Council, Dabwali for this activity.

2. Status of Dry Waste Processing /MRF Facility:

Municipal Council has already established MRF Facility at

Old Municipal Council office in March-2020. The dry waste

is being Seégregated in different categories/fractions on the
basis of their use as per norms. Municipal Council Mandi
Dabwali has engaged an agency named Green Planet

Waste Management Ltd. for collection, transportation and
scientific disposal of dry waste including plastic waste non
recyclable, Multi Layer Plastic, Dirty and Mix Plastic waste
etc vide letter no. 07 dated 05-01-2021. Municipal Council

i re.
has also engaged Rag pickers to dispose off dry was
' Hel
95% Dry waste is being disposed of by MC with the Help
of Rag pickers, Kabadis and the agency engaged. Copies

of latest Pictures photographs of Ground Status Report

and above mentioned letters are attached as Annexure V

A-2,
3. Bio Remediation of legacy waste:

There is approximate 30684 Ton of legacy waste present
at the existing dumping site of Municipal Council, Mandi

Dabwali. The work order was issued vide Memo no.

MCD/XEN/2020/ 1284 dated 04-11-2020 for the
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Bioremediation of the legacy waste. After which work of
layering garbage was started by @gency on site. It is
humbly submitteqd here that there were two ways to reach
the legacy waste site. But both the ways were blocked by

construction of under Pass on one side and construction of
wall by railway department on other side. Municipal
Council Mandj Dabwali made effort to construct way
through the Rambagh (Shamshan Bhoomi) which is
adjoint to legacy waste site but local public made
hindrance and start strike on site. Municipal Council also
tried to start work with help of police but due to heavy
Oppose by the public, work could not be started even after
interference by SDM Dabwali and Deputy Commissioner
Sirsa. Newspaper cutting are attached herewith in this

regard. Municipal Council also made efforts to get the way

opened from railway side. (Letter attached). By efforts of
SDM Dabwali railway department allowed temporary way

to Municipal Council on dated 04-03-2021. Then the
machinery for bio remediation for legacy waste could be

installed by the agency & work has been started at Site,
Copy of processed waste is attached. Hence the work of
bio remediation of legacy waste has been delayed. Due to

which agency demanded to extend the time period tg

complete the work, So time Period is extended by

m___
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| ‘Municipal Council for 3 months. Work will

be completed up
to 07-07-202;.

Photographs and related
attached as Annexure A-3,

letters are

Applicant
District Municipal Commissioner
Sirsa

(SANGEETA TATERWAL 1.A.S.)




Verification:-

Verified that the content

of para 1 to 3 of the status
report by way of affidavit are true ang co

rrect to my
knowledge

derived from official record. No part of it is false
and nothing has been concealed therein,

S e T
?éstGEET& TATERWAL L.A.S.)







Annexure A-3
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| .~ Memo No. McD/XEN/2020/ 2 8% Dated: Y] /9e®
' Subject: Work Order for the woric Blo-Remediation of Legacy Waste at Exlsting Dumpsite at
- Mandi Dabwall,

Agreement Cost: Rs, 2,28,28,896/-

"y 17 n, . Pleaserefer Rate Approval Letter No, XEN-1/BR/DGULB/2020/4352 dated 26.10.2020,
i+ - "Thiis-Is.to iform-you that work cited as above, has been allotted to you at following rates and
_ " conditions: i

S Approved Rates: @ Rs, 744/- per M1
2. You'kave o make an: agresment ith the Mucial Councl, Mandl Dabwall within a wesk
-~ afterreceipt of the work order,
< _* 2 Youare directed to start the workwithin 7 days from dssu¢ of this work order,
T The agency has to ensure that there should be o violation of any order of any court and
: . . Hon'ble NGT and all the legacy waste should be processed and disposed off as per SWM rules
" 2016 andas per the guidalines of HSPCB and CPCE, .
* .. 4 Theiworkshould be completed by 07.04.2021 positively.
% - .5 Sanitary Landfill Site (SLF} s to be developed by the agency for the disposal of inert and is to
‘be constructed as per the norms/specification preseribed by the Central Public Health and
.. . Environmental Engineering Organlization (CPHEEO),/Central Pollution Control Board (CPCB).
. .= B The fraction arising out of the processed waste such as RDF, compost/soil enriches, C&C
.- Waste and inert are being disposed off scientifically as per the norms of CPCB& SWM rule ,
;o o 2016 t
7 Fhe agéncy has to prepare proper record of quantity of the processed waste,
. -8 The agency shall ensure that daily processing of waste should be of such quantity that the
1y veste be rocessed within the prescribed tme earne . 07.04.2021 as given by Hon'ble

", Mg shall nsre the standands ot facion aising aferthe Bloremeniaion of the

. CPCB or other Goyt, departments and ; ; .’
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Annexure A-3

;,,-1 feai comprising of Munlclpnl Engincer and Junfor Engineer will check the specification/
wark Is to be done according NS Iteins & Rate analysis attached,

. =12.The Inspection committee is competent to amend or add any minor change while execution of
o theworkand contractor is bound to do so.

13. The Contractor will be bound to follow all the conditions written In the tender form
. MW4, DN.LT, and tender notice.

14. No material will be supplled by the department.

. IE The amount equivalent to 10% of the work tlone will be detalned for one year from the
* " dale of completion of work as warrantee for any foult/damage observed i the work

", Including any kind of damage dug to fawlty workninship,

| .+ 16.6ST/Income ‘Tax/any applicable tu will be deductud foont thel bill of contractor as pev

.Y Government Instructions atthe tme nfmqllt!.bﬂfhﬂl Pyt

y 17. Any Ttems of work not provided in the gontrrcrsehedul ol ttes, mquw.\ to be exeeuted
B o +"will be pald a per Narynua PWD Selicdulo of vites 1986, togothor with tho colltng promium
SO0 " ihibitod h'the NIT for vardous Chapters saljoet to prembn oy diseousit toudersd by the

contractor; where the fkems oxist in Iimynna WD selwdulo of ited; 1908, The l}mmﬂme{v.t
0 '. * . roserves the option o Lk away auiy feestu of Wirk of }mrﬂllm'éﬂfh? iy thne ﬂ“ﬁ“‘d“t‘
L - currency of contisict ail: su-ullot bo-another costmetor with due wotive Yo the contragioy
. without llablity nfwuumnsutium
iB. Contractor 15 vequing to provite nnuﬂhhm? HiGastvaiont/slam hoards: ol A Tiijg axeetion

v _af work, and ho (8 fillyaesponsible for-uy mﬁfmnwmmm i case of aecklony, wiship ot
.+ Hiesiteof work,
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Order dt. 13-10-2020 passed by Hon'ble NGT in the matter of OA No. 1011/2018 Jagdish Kumar Vs State of Haryana
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